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The motion was negatived.

THE STATE OF HIMACHAL PRA-DESH
BILL, 1970

MR. DEPUTY CHAIRMAN: Now,
we are passin on to the next item
of business. is a non-controversial
Bill and it m ans to fulfil the long-cherished
desires and aspirations of th. people of
Himachal Pradesh) to have full St fehood. It
is already 6.30 and I ho >e hon. Members
will not take a Ior ; time io pass this Bill. I
would appe; I to hon. Members to pass this
Bill is early as possible and, if possible
within half an hjour.

THE MIN] BTER OF STATE! IN THE
MINIST1:Y OF HOME AFFAIRS (SHRI K.
C. PANT): Sir, j beg to move:

"That the Bill to provide for the
establishment of the State of Himachal
Prades i and fo, matters connected ther-
with, as passed by the Lok Sabha, be taken
into consideration."

I am happj to bring forward this motion for
consideration of this Bill. In the last ;3?ssion,
we assured ths House that thfe Bil ,ould be
brought forward in tl , House in its present
session. We introduced this in the other
House en the 1lth and the mea-
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sure was welcomed by ail sections of that
House. It was passed on the 15th of this
month withi a few changes oi drafting nature.

Before 1 go into the details of ihe BUI, I
would briefly narrate the various stages of
constitutional development of Himachal
Pradesh. = Himachal Pradesh as an
administrative entity came into existence on
the 15th April, 1948. At that time, it had an
area of 10,600 sq. miles with a population of
9.35 lakhs and a revenue of Rs. 85 lakhs. It
was then placed under a Chief Commissioner.
Under the Constitution, it became a Part C
State. In April 1952 it was given a Council of
Ministers and Legislative Assembly. The
States Reorganisation Commission (in its
majority report) recommended the merger of
Himachal Pradesh with thie adjoining State o'f
Punjab. However, considering the need for
maintaining the pace of development, Gov-
ernment of India decided to continue it as a
Centrally administered unit. With the passing
of the S.ates Reorganisation Bill in 1956, the
Legislature and Council of Ministers were
abolished and Himachal Pradesh became a
Union territory. In August 1957 a Territorial
Council was given to this Union territory.
When Goa, Daman and Diu and Pondicherry
also became part of the Indian Union, the
question of administrative set-up of the larger
Union territories was considered. Finally, after
amending the Constitution, a law was enacted
in 1963 to give Council of Ministers and
Legislative Assemblies to Himachal Pradesh
and four other Union territories. This change
which was introduced i, Himachal Pradesh
from lit July, 1963 continues to be in force.

[THE VICE-CHAIRMAN
KHAN) in the Chair]

(SHRI AKBAR ALI

The reorganisation of Punjab added large
areas to Himachal from 1st November. 1966.
The present area of Himachal Pradesh is
21.629 square miles and its population
according to 1961 census is 28.12 lakhs. Its
domestic revenue is now over Rs. 20 crore*.
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I am happy to say that during the last 22
years of Central administration, the Union
territory has made considerable progress. The
demand for Statehood has' come up from this
area from time to time. This House discussed
this matter in July 19G8 when practically all
sections of the House favoured the view that
Himachal Pradesh should be made into a
State. We took note of these sentiments and
thereafter made a detailed study of the
problem and finally decided to bring forward
this Bill.

Now I come to the provisions of the Bill.

Clause 3 which is the kingpin of the Bill
establishes the new State of Himachal
Pradesh. Rest of the provisions of the Bill are
mainly supplemental, incidental and
consequential.

I shall briefly take this House through
these provisions which are generally
modelled on other State Reorganisation laws.

Clause 4 inscribes the name of Himachal
Pradesh among the States of the Indian Union
making it the 18th State.

Provisions regarding representation in the
Parliament for the new State and it
Legislature and other connected matters are
in clauses 5 to 20.

The Union territory of Himachal Pradesh is
now represented by three Members in this
House. It is proposed to allot, the same
number of seats to the new State. The three
sitting members from Himachal Pradesh wiH
continue to represent the new Siate lor their
unexpired term. Clauses 5 to 7 achieve this
object.

Clauses 8, 9 and 10 deal with the
representation to the new State in the Lok
Sabha. ; Like other Union territories, the
Union territory of Himachal Pradesh has been
given weightage in its representation in that
House. At present it has six members in the
Lok Sabha. The last Delimitation
Commission had allotted Lok
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Sabha seats to the States in the ratio of one
seat for a population of 8.72 lakhs, according
to 1961 census and strictly in population ratio
the new State gets 3.22 (eats. I, view of this
and the hilly terrain, it is proposed that four
seats may be allotted to the new State in the
Lok Sabha. This will be efFective for the
constitution of the next Lok Sabha.

So far as the present Lok Sabha is
concerned we are proposing that the six sitting
Members may continue to represent the
people of the new State. If we reduce th,eir
number immediately to four some areas will
go unrepresented. Therefore, as a transitional
and incidental measure, we have provided in
clause 9 that for the unexpired term of the
present Lok Sabha, the new State will have
six seats.

Now I come to the Legislative Assembly of
the new State of Himachal Pradesh. The
Legislative Assembly of the Union territory
of Himachal Pradesh now has 60 elected and
three nominated members. When Himachal
Pradesh becomes a State, nominations would
not be permissible except under article 333
which relates to the representation of the
Anglo-Indian community. As a transitional
measure we have provided in Clauses 10 and
11 that the .xisting 60 elected members of the
Assembly will automatically become the
members of the new Assembly.

After the expiry of the term of this
Assembly there will be sixty-eight members
who will be elected at the next general
elections to the Assembly. We Wave
proposed this number having regard to the
fact that Himachal Pradesh will lose two seats
in the Lok Sabha and also three nominated
members of the Assembly and the need for
adopting a multiple ot the Lok Sabhla seats.
There were suggestions in. the other House
that the number should be increased to 80 or
84. There were also suggestions that
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it should be kep at 60 or even reduced.
Finally thi t House agreed to retain the
numter at 68 as proposed in thfe Bill.

The number cf seats in a State Legislative
Asse nbly is normally proposed by the
Delimitation Commission. Such a
Commission is due to be set up after thi next
General Elections and repre ;entatives of
Himachal Pradesh can place their point of
view before t. In making this provision in the
Bill we have taken note of the existing
position. The highest multiple so far adopted
is 9 in the case of Haryana and Assam.
Nagaland is an exception where the formula
of mul' iple does not apply as it has only o le
seat in the Lok Sabha.

Among the comparable areas, Jammu and
Kashmir has 75 members in its Assembly
against 6 Lok Sabha seats. This giv ts a
multiple of 12J. In thfe hill area of U.P. the
multiple is only 5; in W"st Bengal it fe 7 and
in Tamil Nadu ' is only 6. Even with sixty-
eight seat:. Himachal Pradesh will have a mu
tiple of 47. Thi:- cannot he regarded as
inadequate by any standards.

Coming to th< provisions regarding the
High Court I would invite attention of the
Hou e to clauses 21 to 32. At present the
jurisdiction of the Delhi High Cour' extends
to the Union territory of Himachal Pradesh,
but this will cease vhen the new State comes
into bein,. There are now 17 judges in the
Delhi High Court of whom 2 sit as a Bench at
Simla. If it becomes necess; ry to allocate one
or more of these ji dge?, to the new High
Court, clause 2! (1) makes an enabling
provision in this behalf.

It will take s >me time for the new State to
prepare its budget and have it approved by the
State Legislature, but in the meantim the
Government of the new State ¢ innot function
without adequate authority to incur expendi-
ture from its Consolidated Fund. Clause 33
makes a provision that before the
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new State comes into existence, the President
may authorise expenditure from the
Consolidated Fund of the State for a period of
six months. If further funds are needed during
this period, the Governor will make the
authorisation. The allowances and privileges
of the Governor of the new State will be
determined by a Presidential Order under
clause 35. The New State's share in the
Central taxes and the grant-in-aid to be given
to it until the next Finance Commission
determines these amounts will also be
prescribed by a Presidential Order as
envisaged in Clause 36.

Clauses 37 and 38 relate to assets and
liabilities.

The provisions relating to services are in
clauses 39 to 45.

Under Clause 39, separate cadres of the
three All-India Services (i.e. LA.S., I.P.S. and
Indian Forest Service) will be established for
the new State Officers of the corresponding
existing Union Territories cadres of these ser-
vices will be allocated to the new cadres.
Clause 40 deals with the allocation to the new
State of officers of the State level civil service
and police service which are at present
common to Delhi, Himachal Pradesh,
Andaman and Nicobar Islands. Provision has
been made for deputation, for a period not
exceeding three yeare. to the new State of
officers of the Central Health Service who are
at present holding posts in the Union territory
of Himachal Pradesh.

Other persons who are at present serving
under the administrative control of the
Administrator of Union territory of Himachal
Pradesh will unless otherwise directed by the
Central Government, stand allocated to the
new State. Conditions of service of these
employees and members of the State level
civil and police service allocated to the new
State will not be varied to their disadvantage
without the previous approval of the Central
Government.

In clause 44 a provision has been made for
the establishment of one or
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more advisory committees hy the Central
Government for the purpose of assisting it in
the dis-harge of its functions relating to the
services.

Clauses 46 to 54 of the Bill contain

certain legal and miscellaneous provi
sions.

According to article 210(1) of the
Constitution, the business of a State

Legislature can be transacted in the official
language of the State or in Hindi or in
English. Unless the State Legislature passes a
law to the contrary, the business cannot be
transacted in English fifteen years after the
commenceme.'.t oi the Constitution [Article
210(2)]. As 15 years are over, lhe legislature
of the new Staie cannot transact its business
in E Iglish. Clause 46, therefore, seeks to
extend the period of 15 years to 25 years that
the new S.:ate can take a decision on thi3
issue during the next 5 years.

Other clausss make consequential usual
provisions regarding tbe continuance of the
existing laws, adaptation of those laws and
their interpretation by courts, etc.

Sir, I commend this Bill to the House.
The question was proposed.

SHRIMATI YASHODA REDDY ( Andhra
Pradesh): Sir, I rise to support the formation
of the new State of Himachal Pradesh,
though! as a policy—I would like to say at the
outset—that I am neither in favour of having
mor, of smaller States nor cf dividing the
couniry more and more. I will com, to that
later. But today at this moment may I
congratulate the people of Himachal Pradesh
and wish them great prosperity and peace?
The Chief Minister of Himachal Pradesh is
siting there with all his friends. And let m,
communicate to him, through you, SiT, that
all our best wishes are with him for the
progress and the prosperity of this new State.

Sir though you have said that we should
Lot take much ti-me. I would
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like to place before Parliament two or three
things. In these few months, the formation of
Himachal Pradesh, Manipur and Tripura into
States and of Meghalaya as a sub-State were
called in the papers as instant statemanship of
Madam Prime Minister. This sort of giving
States as and when she likes, as and whe,
political pressure is exercised, without any
reason or thlyme has created a sort of instabi-
lity in some places and in other places has
created hopes and aspirations. There is
nothing wrong if you want to form a smail
State. But there must be some method in the
madness. Whenever there i political pressure,
wherever there is a political demand, either
you give it or you do not give it. I can tell you,
because I know, I come from a State where an
agitation for a separate State of Telengana has
been going on for such a long time. Either as a
policy you fay that tbe country will be divided
into smaller States and mora poltical, not
viable, States or you do not say. But when it
comes to one State you say, no further
reorganisation ,0 more this, no more'thlat.
And again, because ol personal interest or
political interest— I do not know, I am not
able to understand it—when that sort of thing
comes the Prime Minister doles it out, hands it
out, as if 'it is her property, like the shuffling
of a pack of cards—a State for you, a State for
her, a State for somebody else. The other day,
my friends in thle Jana Sangh wanted a Slate
for Delhi. It was turned down. Immediately
after the formation of Meghalaya the aspira-
tions of the Telengana people have bee,
roused again. At the Siddipet election, I am
quite happy that the Congress(R) candidate
was defeated. But certainly I am unhappy thlat
the integrationist candidate was defeated
there. We did not put up any candidate But |
say, entirely it was the Centre's responsibility,
and Madam O”ndhi's action at that time did
have " sort of direct effect in the Siddipet
election. Another thing that I want to teM this
House is this. Whenever there
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is a problem to e solved the Government
does not take the responsibility. ' Whether it
is the formation of. new States oi na
formation ol new States, whether it is the
settlement of bordei disputes or the
settlement of w; ter disputes they try to
appoint Commission,”. They give assurances.
And then what happens?

Today I saw in the papers that they want to
place the Mahajan Report on the Table of the
House. Thig is because this Government is
unable io solve any problen ;. As far as I
know the history about these things,'il was the
Maharashtra jovernrrnent which wanted the
Maha.an Commission. It was this Mahar shtra
Government which insisted on it. Then the
Working Committee o the United Congress
assured that both the Chief Minister's will
agree to whatever the Mahajan Commis io,
repdrted. But today hecause th< re is political
pressure in Maharash -a and because they
threaten to defy, 'l h, Government says that
they are not :oing to solve it and that.they will
plate it on the Table of the House. Is this
Parliament here as a sort battle-grot id to
solve all the ".insolved problem ?

THE VICE-C LAIRMAN (SHRI AKBAR
ALI KEL N> W, are dealing with
Himachal Pi tdesh.

SHRIMATI Yv.SHODA REDDY:
Himachal Pradesh ig more relevant, as I told
you. Madan Prime Minister has been giving
State as and when she 'kes. Sir, as I s lid,
there should be ome method in tds madness.
If she wants to divide tht country into small
States let her db ide i; on a policy basis. But
she cannot be distributing like this, four Sta
es in one month.

Similarly, i, tl B matter of border disputes
they cam ot solve the dispute j between
Mabharash tra and Mysore. So they want to plac
it on thfe Table of j the House. Sir, Parliament
should not be made a battle-ground between
personal politics, metween two parties or
between the party of the Prime Minister and
ot]ers. Jwanted to

bring this to the notice of the House jecause
she is not consistent whether it is the
question °f formation of States o, non-
formation of States or whether it is the
border dispute between two States and GO
cm. All these go in one category.

Anyway, as you want me to stop I would
like to bring these two points to the notice of
the House. As [ said earlier, I happily
congratulate the formation of Himachal
Pradesh. But I hope at least in future the
Prime Ministe, wiH have a sort of regular
formula before she gives more new States. Tf
she wants to redivide the country let her have
a Stages Reorganisation Commission. Let
hler divide the whole country as she likes.
But let her not go piecemeal. Let her not do it
with a political motive. Let her do it for the
national good.

ot Trw s (fewrer w3w)
AT ATEH  wOv@A  WiEd,  wied
17 fzrma 7 g1y | T A 7 aEr,
qTHE JA1T R, FUEH TAAT AT A7
FI7 V@A g0, T wAW fEAA Ao
# g1 I 9T, W wifeav 9z fam
adra mrar {5 o gwa feamse g2
F1 977 997 qar fo=r | zafEo ey
IqTHA qEa, & wmawr aqmw frarae
fafaat &1 s & st seT arfrg
# 7 gad g grew fafaeee zfan
it 71, F1 fafaes a7 1 917 Aum
T F ogifaw wmea w1 o#w
T A F W 1§ A2
7 wAq £, f 3= aafamadr zme
FF &t U fwa, w AE fae
fagrsr o2 W AaEE

off TINET 2 W] TEAr "
F1 fr ofFar = 47 |

ot TR o= FEET WP T
YT A2 KT ) F 2 WF 97 uud
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[T 7 A |

T fafzr 2z Ao nHo TIHET
F1 Y FOTARE AT ATFAT Z, THTAT
721 fr 2z awre i fafaezs 2, afsx
TZ T2vEl watn & faar faam & wavz
17 sfgr # nF g Aver 7 foa sy
ATHT FATAT ZNfT o TR 57 7m0
TF9 # A9 & fAw, ww q3w w1 Fraw
7 ¥ fam fereft JeremE A7 2, A
Araq IT TETEY AR F fAw A7 gemE
W, I ATHHT AT AZAE F (A
AIAT AT FOAT | A IHI ATE
o §, 9@ WA ¥ 41 w7 fe qw
AR & TR AT AR qE =AW
TR A1, A0 YA qATARTA FT G K7
 fAu qaET 7 R 9, AT TN Oy
frorasr @3 F AW T, IAFT HfFaz
A 3% arfaan 7 sfeaem 1 fr 2w &
o w7a Afam Afer oy wgas
AT A BN 7 w2 v qwd aga
TG A 7, WO F2F § AZAT WY
THFL AT 97 g4 AMA G917
T THYAY Gu7 FTE, OH gEEA
ZF GWEIATT AE AT AT 7 AT
A qAET AT # A W oas
£ g A F AT A4 AW #T
v faar o7 3 e oY oW g9
FT ATAT KT ATE ATAT AF AT W17 57
ATE H AZTE AWM A ATAT F157 G7URA
AT a7 AETT VAT A1 ATERI(T
17 gn 7 %7 faar

A AT qTZA, WAV AAr A
faaft 70T 41 23 /M ® UK F 405
ferztfrsa, Awrr e @ qrfarfzaer
sfagmr 7 | T3 oF wET w22 e
I FIFEATT T OF THTFRT AT, HET 9T
a2 frqmA 41, faas & s0 fzare
o2 3 fye T | w x4 A i waam
7€ Y § FEvATT A A7g AT T
251 7T ATfr AT F =z 9 e
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L AT A% ATHT T AR
WTZT THAT 97 qI7 72 W1 0% frwrae
qam # fasr e | 1952 9 fzAre 93w
nF A =z FAT BT T 9L OF AFAA
FAA FrAw 7€, AfeT T amg #
A TT OF o UTo Ao F JZ HANT
frar f& T yama & W v f2 9,
AT fRaras AW & AW o a9
Tz aw &1 | ag wwwar 47 (%
WY FH AT A7 (T a5 27 F Ave
frs @ a1 g% e g e
AT TZT F TEE TEA FT FATE F597
17 mE a9z # fF 33 3 fraan
e AET T

# utagrr o arfas 1=aw 77
#1 F1 af¥ar s w7 amEAn F f
1956 ¥ I g% amw frar o w30
f& fgaras 93w % s *7 IAF
wtfgod ¥ fa=me a3 § off faes
faar srmm | SAT 3AW 0w 2
#frr Fifasr §1 somee fear a7 e
Avz & azi T AHefae wife
wraw g8 | AfE I 39 wHw A
afswaraa for a9, e o ogd
yiv wrzAr #wre qifafzew gEA 77
T oz oq, zarar arfafzea weAz
QT A AL AT W17 A Aq2 A EW
AT KT FETAZE ATN 72T A1 =9 ALE
11963 W oFw faaw s e
frarer srwr 3 of7 Zwier =zgE & faw
A9 W TET |IT UTH WU N4HT q
WA AU WFAZ A TAAE A1 7F 2
foera f=0 % 397 &rga #1 9egarE 30
arzAl 0 wa zwrd AT Az E fE
fam A7z 7 7% FrzAfmuT 7 97w 4
g7z faaAY dF 77 A 9 F4EaT
faadr T2 1 7 310 TIRIT AT AT T
o7 AET g1 TAAT F ATE H 47 TeHT
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71 § fw fag avz & g Awi A
frmraer w2w & = 101 F7 FAT IIMT 2,
A AvE ¥ 47t 3 AW FAA7, A9
7 fFEE A1 T T® ¥ 3Ar
ST 1T AT 0 F qEE T § 3
ST A AT A AT ¥ ORATT T RAT
zEAq i feea Fmar, wereEn
#IT ANAA HI AA )

o e 37 ("eq w3
AMEA. W AN AT W O AN 2 A
qfFFAT F 9197 FA TF 7 faaf e
s 2173 2 9 T faed faqr za9
0 wiz ¥ 7r5g 71 faafe fagr @ 97
7z famga =rofaw ur fr fara
T AT APATE T F. IAFT AT 0F
T TS AT A E AT AfET |
qZ U AL IHG F I, 720 AT AT
FE 737 2. (521 wdmT Ay Ao f
H 7T Fer A e d ) 5
TI9 FI FAAT 31 A6 qr @Y =2 4T
TRT 3 Ay, -2 A i ety B
o g v w7 fRgre &7 grfani
§ 7% 77A F f #37 wAL A1 8z oF
T AT Z1AT | WA 39%T IT A7 0F
T 1 7wl 24 ¥ fAemg 57 fAmr 2,
27 AgA BSFN A F | A 7 aAl
fzm @ & fao az7i 1 A7 AT,
fasm a9q fer Fart 41 a7 2
T F wfanse © 92y £y oy A99 ®
fa FAvaEr #4512, qmr AT sAHr ¥
714 faaedt a7 ® 7700 7§ oF w7
1Az an 7 1L s 32 a7 gerarr
giv i Far 7

IAE AN AT qE 97 oorE
At azm o foaraa 3w £ ogw 1m
fsraaifrar gz - mmdr e 7 Fyemarfaar
gzfrazadr v = ar s fon
FAT 4T, TAT A7 g7 offf7 T oAy
1A 17 =3 W A AT wEEr |
A A2 TG G T FAT FAT AT, WA (74
STI7 F Aq# 977 2, 2] GF07 AT 757
1602 RS—10,
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1 AT T T AR feErd wias
Z1 7% 2 Ffww wody foyardy ot 29
TH AGHT A A7 T AT GA 0
TR 2T W a7 929 weET aIz R ATy
AT TATHT FT ¥4 ZAT AT | T340
AT # fan gfaw g7 731 Fom
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FAAT TIAN AT BT 7777 £ JTAT 0F
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% AT A7 A4 FAre AnT fag
v oed q @A Frarer 14(4) F wAaT
A Fd Fad & fmtr o oav ¥
F2T & | EW TTAATAH AT WP Tz
F ufad=a ¥ A5401 71 919 37 A7%
mxfag ¥79 # f¥ 3 F=37 T30 F U7
F AT F77% ¥ T 0T FAETE A
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A=Y A7 TfAAT T 5= 1, A7 A0 A
aar F frandt = F AN A, fAen
T F AT A5FA1 &1 917 907 7
faara =wr & arze & aafErar &
afeqfaT 7. A1 fav1dr 74 F =700 %7
a8 mwIem F1 oga7  fgear =itae
FifF IFA 0F FT ATV, UF HA
T "7 fEar omiw afrormegey
3 Az 71 47 ZA feer zEfan,
7z A1 A f4a7a Toar 74

e | fzura 9700 F1 7097 w9
YT T27 T AAT (AEiT WA 4T
T T FIAA T Ava v 5 0w
s F1 FA A f¥an @w oo
IAET ATT-I17 97TI1T | ZH ACOT §97
& f foor o o/ ofivodty afz
T 787 2 | AMATT A7 470 4 nx fix
Femeft 71 Wit qor T AT T 2 AT
wafz 399 s wmAr
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SHRI BALACHANDRA MENON (Kerala):
Mr. Vice-Chairman. I am happy, coming as I
do from a small State in the south, to welcome
the presence of another State which has now
come up. In this great multinational country of
ours there will be a large number of States yet
to come. When the nationalities develop . . .
(Interruption). . . in this country where there
are so many cultures, so many people coming
up, we would like to see that all their rights are
safeguarded and I am sure there will be many
nationalities because we are one-sixth of the
world's humanity and as such so many will
come and it will be quite good. But while we
are happy that it has come up, while we
welcome the new State, I want to know what
you are going to do with The State, what
financial help you are going to give the small
State which has come up because I see from
the Financial Memorandum that the revenue
gap is about Rs. 11.65 crores That is not
correct. About Rs. 8 crores will have to be
spent as salary to the Government servants.
And that has been decided by you. That means
it must be Rs. 19 crores and not this Rs. 11.65
crores. I believe you will pay that and that you
will not throttle this new State and kill it the
very moment it has come up. Please do not
have that attitude towards this State. It is ab-
solutely necessary that you should go out of
the way to help it; give it not Rs. 11.65 crores
which you have shown as deficit; you will
have to pay Rs. 8 crores also with which you
have burdened the State. That is the salary
which you have given. It is quite good that you
have given it. You will have to pay that.
Otherwise, it will find it difficult.

Another point which I want to point out is
that the remaining portion which is due to it
on the basis of the revised budget estimates
for 1970-71—that is from January to March
1971—should go to Himachal Pradesh, minus
of course the grants already received for the
current year. This has also to be done.
OMierwise, it will not be possi-
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ble for that State to exist. When we are
welcoming it, should we not see that it grows
up and should we not see that it comes up
financially? I belive the government wiH do
this and will take steps to see that this new
sister State of ours, whom we all welcome, is
allowed to grow up and turn out to be a
powerful State and very good State, ably
administered by the people there. Their
representatives have proved that they are
capable oi getting Statehood. I am sure they
will prove themselves capable to run it well.
For that, you will have to help it. If you try to
burden it too much, then that, child will not
walk and it will not be able to grow up. Please
have that kind of attitude towards the new
State.

SHRIMATI SATYAVATI DANG
(Himachal Pradesh): Mr Vice-Chairman, I
know people are wanting to go home because
it is getting very late. But this issue is a very
dear issue of oun and it has taken us years to
come to this stage. So, I hope they will sit. for
a few minutes more and listen Io what we
have to say.

First of all, let me join with my friends in
thanking the Prime Min: the Home Minister
and other people in the Home Ministry who
have helped us in resolving this issue. I cannot
forget the help given by Shri Chavan and Shri
Shukla when they were in the Home Ministry.
They all have been very sympathetic and that
is why today we can stand here to say these
words.

I am very sorry to say that I wns very sorry
to hear that a lady Member from the
Opposition had something critical to say about
our Prime Minister. She said it even today
when we are all rejoicing over the passage of
this Bill in this House. This should not have
been done. When another part of the country
gets Statehood, we should all rejoice and we
should not use such words as she used today
against the Prime Minister. I cart understand
the feelings of other peopl? because after all
these are their Cons-
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titutional rights. But when something good
happens, 1 is not right to harp on the same ok
thing, instead ot re-"wecir.s ndth others.

Himachal

As has been t ild by my friends, we have
struggled for Statehood for a long time, but
very peacefully and constructively. That is
why today, I think, we have attained
Statehood without killing anybody. Not only
that, our people, whichever party they belong
to, are all on this issue I will request otl ers
who have similar aspirations to a lopt the
same sort of method, that is 1 he
Constitutional way of doing things instead of
trying to kill each other, to attain their objec-
tive. Killing e ch other is not the right way of
do ng it.

Some people -ay: "You have got
everything on tl e plate and you have just
been serve* that". It is not that. It is only due
0 our Chief Minister who is a perse :i who
will not say anything bad to anybody or will
not listen to anything bad . . .

SHRI BHUPESH GUPTA: Not due to us?

SHRIMATI SATYAVATI DANG: Due to.
you als i. That is how we have come to this
position. We are proud to say th it no hill area
has, I think, made th' same progress as
Himachal Pradeh has made. It is not because
we liffer from others. It was possib'e oni with
the help of the Centre and with .he help of the
Prime Minister, Home Minister and others.
This is vhat you can see in Himach; 1. You
can go any-7 P M- where and see what we have
done and how we have done it. Not only thi-;
much. You will be surprised to kno v that
when we start-to uplift our P :hari language,
there were many shot's all round. People
thought that wt should not have out-own
language. Why should we not have it? When
Andhra Pradesh has its own languag \ when
Madras has got its own la.ngi age, and when
Bengal is having its Oy n language, we also
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feel that we have got the right to have our own
language. W, have hardly any Dogri in our
area. Those belonging to the Dogra Regiment
speak Dogri as they have to learn Dogri. But
their mother-tongue is Pahari. Thougii I speak
English, it does not mean that my mother-
tongue is English. It is the language in which I
speak to people which do not underhand my
languag". Our language is Pahari and if
anybodv does not believe this, they can see jn
the census maps of 1891. You will s« in the
map that they have shown our area as a
Pahari-speaking area. Therefore, there is
nothing new about it. The only thing I am
saying is tbat we are in a territory where we
have to struggle for each and everything.
There is nothing wrong in this. But you will
see that we have come forward without killing
or abusing anybody because we knew that by
this way we would achieve our goal.

A ARNCR (7.7 1007) 77 AT A
TAVE g A1 AT 29 A { ®5A

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Order, order,
please. L

7 AT~ L TZAT I FIH AT
AT 3 FTAF 7N ATEF

SHRIMATI SATYAVATI DANG: But one
thing I must request the Home Minister to
keep in mind. There is some sort of
misunderstanding or flaw or something like
that, whatever you can say, about the Budget
provisions. In November 1969, the Planning
Commission, in their non-Plan allocation,
gave us Rs. 11.79 crores and at that time it
was enough. But, later on, last year, no, in the
middle of this year, there was the agitation of
the NGOS. So the Central Government agreed
to give them the Punjab scale of pay. The pay
scales were raised and the interim relief was
given and also the Central pay scales went up.
Because of that, this amount of Rs. 8.30 crores
had increased in Budget. We have seen that
they
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[Shrimati Satyavati Dang.] have only put
eleven and odd crores of rupees instead of Rs.
19 crores. That is wrong. Because, unless they
give us this extra Rs. 8.30 crores, we cannot
fulfil the promise the Central Government
gave to our Government servants, and to the
Central Government servants. Our
Government servants must get the promised
pay scale and it should be given to them. In
1969, all these troubles were not there and
that is why at that time the 11 and odd crores
of rupees were enough. When it has been
decided by the Home Ministry that they
should get it, they should add this extra
amount to the 11 crores. You can understand
that a new province is coming up which
cannot raise 8 crores of rupees by taxes. We
are 30 lakhs of people in our area and even if
we try to tax them, we cannot get Rs. 8.30
crores. This is something which Himachal has
demanded in its Revised Budget. The Revised
Budget must be examined and whatever
would have been given to the Territory, must
be given to the new State. Next time, when
the Planning Commission sits, they can decide
about it and the matter can be taken up. Sir,
the shares of taxes and the excise should be
added to the 19 crores.

(Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN). Order, order, please.

SHRIMATI SATYAVATI DANG: I hope
you will be patient for a few more minutes,
please. As the Home Minister said, they have
increased the number of Members in Vidhan
Sabha to 68. We were hoping against hope
that they would take into account our
demands and make it 80 seats. Himachal
Pradesh, being all hilly, we start from 1,500'
above sea level to 22,000' above sea level. As
it i very difficult for people to go to their
constituencies, smaller constituencies in the
hilly areas are desirable. I can tell you this
thing that we in Himachal Pradesh have got
only thirty lakhs of people and so population-
wise you cannot make more constituencies
But
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as far as the area is concerned, we are bigger
than Haryana and Punjab and Kerala. So if
you consider the vast area, you will see that a
member of the legislature does not only have
to go to the places where there are roads; he
has to go up and down, the hilly terrain and
thi-s becomes difficult. We felt that the Home
Ministry would consider it in this way. But
the Home Minister has said, they cannot do it.
We hope next time they wiH think on these
lines.

One thing which has very much surprised
us is that in clause 22 they have said that the
judges of Delhi will be going to Himachal
Pradesh. Sir, I cannot understand why clause
22 should be there, because under clause 21
the President of India has the power to send
any judge to any Pradesh. So this is a surplus
clause. We should be just. I would like to
know why the judges from all over India
cannot come to Himachal. Why should only
the Delhi judges come? This looks a bit
unfair. All people should be given a chance to
go there. If a person who is thirty years of age
goes there as a judge, he will stay there for the
whole of his life. They should have realized
that Himachal Pradesh may be feeling
differently about it.

I will again thank the Prime Minister, the
Home Minister and all the hon. Members
because they have previously also given full
co-operation to us.

oft ARVET AAE WF (T gI0)¢
FTAATETE A, T TF AT W57 F 3T 4T
wanr 724 g freeg A, e da a o
F1vzT &, T Y WH FO AT T AT
fearft % o & | A qa g 2 5
I A & dzAre Ao faw 2aw 9
21 &, FruA, g ¥ OF FRAE AT
W IZATSFATE 1O g I 0§ T57 71
AZT |iEAT 47 HIT 57 97 I T
FT AT AE FL WL, AT IAT A2 IW
far i & qerad w1 aror w7 77w
TR T A0 FY 77 7 I AT o g
At % feaft 7397 w7 4
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AT, K7 AT AR Theaer arey
I TIA | A7 wrAArfA wrAs A
T TT AT TN T T FIAT
FEATE AT I A0 FIEEEF ATIAC
FEAT 21 354 1A, AT 2 WATT
geafzzam inrgrarem E .

dt witawz ot (fFze) @ @
T A AR 5 Ay 9dt 2 faepw
TAT AT T 7

Wl AWAT AR WG 0 AT
A FIA AT A7 A2 AT H IV AT AT
FTAr A A8 ar) 5y am v o g
fEfrasm Esm s Far 5 g2ar
21 A, v wrarv gz 2w fawse
EERI R e LR S T A E S 1
¥ T 97 goz ¥ ATo o HTZo & N7
a7 nfqzx 2.,

ot St B ATRY © TOATTOT HT
FAT T 2 F00 WITHRT ¢

q AW A IAT  WE C THIT
ST 97 TT UEL T WAAT AAl
72 #f7 Taqr rx avoE w7 g sy
ATAA TS, G T TG AZ09T7 | Hlo
qre ArEs & AN HATT AIT F TAL T7,
CIEERIER il A E E s e Et
& T TACED F AT fZAEa 93w |
T9 ALZ WA TEE AT TF E ) FAU
AOA07, 4197, 77 2 o a0 941 397
gz ¥ frgr a4 A afsfas
SAE H AT CAk LI

T

FT FATER AT AT RAL A47)
far, aig e o wE 2, AT A
Tix wiEm

Al FAAT TAR OWE A,
M EF AT T g gfAmar &
F7 w20 Z 7 27 490 vsd 374 2, 41
0TIV B 7 AT & famte & fam
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T HAT TT AN, AT HI FUT EIT
v &, wre qdt et w frera o
fa1 £ 100 F977 FT O T F
qeEr gAT § AT T35 FE 39 T LT
Fv foar | & ag a7 zafas wzar azar
g fr qdf 377 93w fr nF AAAT A
o 5, qAT I AL FATA F T AT |
AT & qiw fgmar wiga g 5 A
FAT AT HIT A TAT T AZS 97 AT
wAT wifear 7 #AsT #1 oG oA
Aigfedi £1 a7 & 70 100 7777
a147 % feear 2, #fee gt w7 97w &
fan fsaer s 3] 97 2, 720
TV ZAT ARAT FAT F, T F AW AT
ZHT gai7a & A7 3w 78 fwar
fawr== 9w 77 gD Fa9 23 A7
F 2 H1 qff 3T 9% AT AqrAET
3% FUT A1 2, wAATT qEAAT W
O F AT 74T TAL TACTT AT AT
2, afr 721 AW 7 gAT gOA F
fax a7 #v v w7 wtAT F AT TR
F% At fear war 2

ACA TAT IA7T 190 7 F7720 27741
¥ {71 qra F 7|y w7 eraear 98t 2,
FAL AW T Tza & fan a@mfzar
7% 7t #, w71 v wE fyq 07 & @
GT AN AT 3F § 357 A21 & WiT AAT
FT A0 F (77 w17 gary way artzar
T 100 T BT 1 G40 1 HAT 2
AN T F IR AT A E ) H T AT
TAIAT AFAT AZATE AT
w wifsw 2 717 3g a7 2 {3 qdt =7
g3 A7 GleAar THT 979 T AFT
qTI0 AT HIT TH ATZ § I A5 F
AT Z0 AT qa07 wAT aqfzar ag
FFAr 7 qfF T owma AT AW
FEAI A3 9Ar 2 ozafen gEEo
FIAT90 Z1 A3 | T oF0 AT B FgAT
Tz g 3 2917 719 97 w7 2z w7
St - (Time bell rings )
# = FAMEAT
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(41 arrea garz @)

T g 0% wae 397 9w & q3q9 #
AFFAN 44T 31 AT qaf s gim za7
TN Z1 AT00 w7 720 F1 ZET T
HTET Fio FT> Tro 6T 3§ 940 52
FOAT :
THE VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN): Mr. Sivapra-
kasam. Now youwill have some

change. You will hear a speech in
Tamil.

*SHRI S. SIVAPRAKASAM (Pondi-
cherry): Mr. Vice-Chairman, I welcome

whole-heartedly the Himachal Pradesh Bill. I
feel happy to note that Union Territories of
Manipur and Tripura wiH also attain
Statehood in the near future. Even though the
time allotted is very short, I want to say a few
words about my own Territory of
Pondicherry.

Pondicherry was under the rule of France
for more than 200 years before it became part
of the Union of India. The present position
has not given ful] satisfaction to the people of
Pondicherry. The reasons for this are many.
But, I want to deal now with only one or two
which are very important.

The French gave equal rights to the people
there. They will be respected or will be given
hon. seats at the first instance when they meet
any officer or Governor. Then, they will be
neard calmly and politely. Now. the situation
iy entirely the contrary. The officers now
working are trained under the British people
who consider themselves as Lords, and us as
slaves. It is not possible for the people to see
them or get due respect from them. The
people are taking this position as a shameful
situation thrust upon them. Therefore, they are
remined of the rule of the French.

The problem of unemployment in the
Territory is There were enough
employment opportunities during their
regime. There was import even though there
was no export of commodities. So, many got
employ-original speech delivered Tamil.

acute.
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ment; the trade wag also in , very good
condition. Now, the condition is different
even though the very same harbour is there.
Unemployment «mong the educated is the
present “troblem.

= I J?"*“) uli el o

ot g Ko o bl
W gy ol & = et Bhe e i
st el ek 2y S yEaikign
ot uptS - 2y T ey el
2 Al
T o @@ (§97) : ZrEEmT
§ gIIA% OF ATT AT A4 T HEA E |
1T TH 9T TAAl OFITITRL FTE 2
17, (5% 07 Zrerq 780 a1 721 21
#isbh arg? ]
THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): There is a mechanical defect. I

have asked them to set it right and they are
doing it.

SHRI S. SIVAPRAKASAM: Outsiders of
the Territory are offered employment in the
Territory. Officers are all from other States;
they engage people from their own places as
subordinates. For these reasons among others,
the people in Pondicherry are reminded of the
old French rule.

If you want to satisfy them, I would suggest
that full Statehood should be conferred on the
Territory of Pondicherry. This is the desire of
the people of that place. They welcome this
move. Recently, our Chief Minister, the hon.
Shri M. O. H. Farook, also stressed this
demand of Statehood of Pondicherry. This is
not a new status; this was a separate state
unflfr The French for centuries. Therefore, 1
request that Statehood may be conferred on
the Territory of Pondicherry also. I welcome
this Bill and conclude my speech.

SHRI V. B. RAJU (Andhra Pradesh) : Sir, I
join the other sections of the House in
congratulating the leadership and the people
of Himachal Pradesh for having attained
maturity. [

t[ 1 Hindi translocation.
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-congratulate the Chief Minister, Dr. Parmar,
who has been my good friend for more than
one decade, for his

quiet and silent diplomacy.

SHRI CHAN DRA SHEKHAR (Uttar
Pradesh): Why do you not learn something
fron him?

SHRI V. B. RAJU: Sir, some friends
Lknow where tie secrets of Delhi lie,
where the lev rs of power exist and .how to
lay the r fingers on. But others *do not know t
Ji

SHRI CHITRA BASU (West Beneal): Mr.
B ahmananda Reddy his already done i . He
has mastered the art.

SHRI SHEE . BHADRA YAIJEE: "You
should als > know that art.

SHRI V. B. RAJU: I hope the objective for
which Statehood is being conferred on 'he
area of Himachal Pradesh will >e achieved
with the .help of the F nance Commission and
the Planning Commission. Sir, the formation
of a new State or the creation of a new State is
not an end in itself; it is acti illy a means to
achieve a certain level of economic and cultu-
ral developme it. As I have been always
saying, as long as the urge of the people for
Statehood is not satisfactorily met ither
progress will be delayed. That is what we have
been experiencing i [ this country today,
particularly in the central and the peninsular
par of the country where "the energies aid time
of the people are consumed by these small
feuds and quarrels lor the adjustment of
boundaries anil for conferment of Statehood.
lan sure the Government of India woul I
realise the need for taking immedi; te action;
as they have taken action in respect of
Chandigarh, in respect of Himachal Pradesh,
in respect of Mar pur, in respect of Tripura,
they she aid also take decisions for finalising t
ie  boundary between Mysore and
Vlaharashtra, between Mysore and Kerala and
also for solving the probh tn of Telangana. Sir,
this is Gandh Ts land. What did Gandhiji say?
In , nutshell he said, what has been achieved is
not so im-
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, portant ag how you achieved it. Tail J is
the basic tenet.

i

| SHRI AWADHESHWAR PRASAD

| SINHA (Bihar): Himachal Pradesh is

I agood example of that.

SHRI V. B. RAJU; I agree with Shrimati
Satyavati Dang when she said that not a
single life was lost. That is what I call should
be the order of the day in a democratic
polity. But I want to warn the Government
of India of one thing. If the Government of
India do not respect
and adopt democratic processes and if they
do not allow the people to have their urges
fulfilled through democratic processes, then
democracy itself will be in danger.  Any
talk here on
the floor of the House

SHRI AWADHESHWAR PRASAD
SINHA; But Dr. Parmar never used this
argument throughout the struggle for the last
23 years.

p—

SHRI V. B. RAJU: As I said in the
beginning, I compliment him for his capacity
to achieve things without fifing a single shot.
In a war, without firing a single shot if one
achieves success he is indeed a good
General. When Himachal Pradesh gets State,
hood we do not grudge it. We welcome it and
we wish them well and 1 am sure it will
progress as tremendously and as rapidly as
Haryana has progressed. Sir, a father has six
children and the eldest is not married but the
younger ones get married. Then it is but
natural that the eldest will feel frustrated. My
point is this. When there are deep urges for
Statehood, let us not dub those urges «w
parochial. Let us remove that word
'parochial' from our dictionary. Let us not
condemn it as regionalism. I would like to
humbly submit—Sir, you are also a
witness—that a regional urge though it may
seem unhealthy, is not bad. It aclipses other
evils like casteism communalism and
Sectarianism. It develops a sense of
patriotism then say what is good for them? If
weakening the Centre or making the States
stronger. Here these arguments do not hold
good.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): We anj dealing with' Himachal
Pradesh.

SHRI V. B. RAJU: When the Executive
wing of the State—the Government—fails to
find a solution Parliament must rise to the
occasion. If the Parliament also fails the, there
is no remedy in this country. Sir, I would try to
take advantage of this occasion to say one
thing. Let all the people of this country also be
happy as the Himachal Pradesh people are
happy today. If you do not keep the people
contented, if you do not divert the attention of
the people from the regional issue to economic
problems you wiH be leaving those people
much behind. Sir, I did not want to mention
about Telangana; I cannot but mention it. If
you say that asking for a separate State of
Telangana is bad, then say what is good for
them? if the  Executive  side—the
Government— has failed, let the Parliament
say what ig good for them. I would not like to
emphasise on it, but I would like to make a
suggestion. If you are not prepared to properly
assess, through newspapers, their views, you
must evolve a method by which you can
ascertain the views of the people.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now, you must finish.

SHRI V. B. RAJU: In this country if
democracy has to be strengthened, it may he
necessary that we have got to go in for
referrendum on many matters. I want th,
people of this country to be educated through
a democratic process. What is the item, let me
know, under the Constitution where all the
people in the country are involved? Not a
single item The Presidential election takes
place indirectly and the voters are the Mem-
bers of the Legislatures and Parliament. The
Prime Minister is elected from one
constituency and she is elected as the leader
by her party. Where is the item in the
determination of which all the people of the
country get emotionally associated? There is
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not a single item. We talk of natio;
integration.  What happens?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I think you must finish. We
are already late.

SHRI V. B. RAJU: The other day
also I mentioned it. Many of the
Union territories' problems have bean.
settled.  Chandigarh has been decid
ed -----

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You have said that.

SHRI V. B. RAJU; There are only small
areas left. I am not speaking for these areas,
but knowing something about the peninsular
India, the Deccan part of the country, the pro-
blem shall not be left for too long. I am giving
a warning, because as you, Sir, know very
well personally also, th. strength of a
politician is in the respect ihat his spoken
word commands. Now the spoken word does
not command it and you have had rouse
actually the police and the bayonet. This is
very bad. It shall not happen and it shall not
repeat in this country. Mr. Bhupesh Gupta was
talking about Bengal .

SHRI AWADHESHWAR  PRASAD
SINHA: With all respect to him, it is all
irrelevant to the issue.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now, you must finish. I am
giving five minutes each, but you have taken
more than that.

SHRI V. B. RAJU: I have taken ten
minutes, but what I am pleading is that what
you have done in respect of Himachal
Pradesh, you should do-for the rest of the
country also.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Krishan Kant. I would like
the Minister tc* reply after him.

SHRI KRISHAN KANT (Haryana): Mr.
Vice-Chairman, Sir, I congratulate through
you the people of Himachal Pradesh for the
struggle which they have won through
peaceful and non-
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violent means. That -shows that if ihe
leadership has the capacity to engulf all
the ..ections of the people, it is sure to sclve th,
problem. Dr. Paivnar, in his leadership, not
only was represent!! g the Congress Party, but
all the parties. Whenever  he came here
pass bly the Jan Sangh and all the parties
iccepted las leadership for the demand and
struggle lor Statehood to Himac al Pradesh. If
all the persons and if all the parties in  an area
can  get together without any differences,
certainly they can get what they yant. M .
Raju has a lesson to learn that wa;.
Otherwise they can go on fighting and nothing
will  be available.  So, this day gives a le-
sson thai if the peoole of an area unitedly,
without any deferences, come forward with a
demand, noBody on earth, not even the Gov
rnment of India, can neglect that a: ea or
evade them. So, I would congr. tulate the
leadership of Himachal Pra lesh fo, evolving
this non-violent aid peaceful method for m
getting Statehood. I am happy because Hi-
mach; 1 Pradesh, a neighbour of my State,
Haryana, is getting Statehood. It. has come of
age. When a child comes 0i age, he builds a
house. It is the duty of the parents to help him
to build he house. Mr. Bala-chandra
Meno referred to some of the problems. I
rope the parents will see that that chili i does
not starve in the new house. ~ When he grows
into an adult he musl be helped. Now asa
result of the Statehood, for the first time the
peoj le of Himachal Pradesh indiectly can vote
for the election of the President. Up till now
they have no voting rigl it to elect the President

of India.  Thi \ adulthood, this coming of age
is welcome to ihem, and I hope the
Government of India will giye them all

the financial assistance they require on co ning
of age. Mr. Vice-Chairman, I  ope this
adulthood, this maturity of Himachal Pradesh
in the family of India will gain beauty, gran-
deur and gr; ce and that the snowcapped
mountains of Himachal Pradesh will shed
grandeu, to th, whole
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of India and we will share in  iU> beauty and
grandeur.
it Raam fmg  (afm) -
THIATR WAEE,  WW waEd
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femisa w2 w7 gfa & wam
Zrqt A o famer g fewre 93w
§ W2 AT F AW A4 F, T2
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wr giagfanr A5z 20 # a6
AT FAT | AT qg FZa (v Az
arr va & fears # 7z fagne
qfqm, 9% g1 AW W AHaZ 2 A7
gzfrady ¥ FAq w99 a@ms 51 0w
qr % A fgaem a%w w0 w0z
SIAT w1 A Wid wr Frear qqr 7z,
zzn fae s=i zfy zm¥ fax ot
FOFT 4 AT AFATE JAd T AqL
qigz fFATE, 34 AGE 97 A7 AT
Z 1 fewwm 93w 7 907 §5 wiaw
=17 fRar § 34 AT § W7 A407F
fagw & az = fear 2, A1 7z =
3l famar wrfar o F4F wae
N T FATFHT ANZ A, °F FT T
FTANZH, T7PF ZT WA F FT W)
7 aqwarg, o0 3 41 g w7
T3 H Trar WA 2§ @ ¥ Aqe-
HA¥T FIACT A, T F ART
w1 AGMT AT AT FRIF AT A
qvA T AT TR IAEN WAL
Hq1r WMT w1 OAFET W AZAT
wA4 qferr w17 qefEa FEi
T A FWAT T

Fqa agi B ATAC FT AT A2

[ RAJYA SABHA |

& Fawi w1 WA TG )

SHRI K. C. PANT:  Sir, the
only '.shows how the occasion

last speech
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can turn pugnacity into poetry. I am very
grateful to the House for the support extended
to the Bill from all sections of the House. I am
not quite sure what the SSP Member said,
whether he supported the Bill or not. It was

not quite clear because he . .

AN HON. MEMBER: He did support.

SHRI K. C. PANT: . . .spoke most of the
time about U.P. But for these few discordant
notes, 1 think thi.; is an occasion which was
reflected adequately in the last few speeches,
which extended hearty felicitations and con-
gratulations to the people of Himachal
Pradesh for having reached their goal, a goal
for which they have been striving for many
years and, as has been mentioned, a goal
which they have achieved through peaceful
and constitutional means. It is a red letter day,
a very happy day, in the history of Himachal
Pradesh, and it is my privilege to have piloted
this Bill, and I think I voice the sentiment of
all sections of this House.

SHRi BHUPESH GUPTA tWeS, Bengal):
They would be happier if you accede to their
request for finance.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): They will have to consider it.
voicing the sentiment of all sections of the
House, I know when I say that all of us wish
them well in the years ahead. They have had a
long struggle. Dr. Parmar is sitting here. He
has led them in the struggle. He also deserves
our very warm felicitations. The Leader of the
Opposition is also sitting there, and the other
Assembly Members are sitting there also. All
of them deserve .

SHRI BHUPESH GUPTA; My request to
you is this. They have made some suggestions
regarding finance. They need  money. [
have  also
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gone through from the paper about it. Kindly
give ai assurance that, their request will be
met. [ think I am also *expressing th, entiment
of the House. Is there anybody in the House
who does not support it? That is also a
.sentiment.

SHRI M. M. DHARIA (Maharash-U'u):
The hon. Minister should not hesitate. The
House will stand by him if he favc urably

considers the suggestion about Himachal
Pradesh.
SHRI AWAEHESHWAR  PRASAD

SINHA: "When Himachal Pradesh becomes a
State, it np longer remains under the Hon e
Ministry and therefore their finances should
be met by the Finance M.nistry.

SHRI K. C. PANT: This sentiment was
sought to I e voiced in a somewhat colourful
way ly Shri Krishna Kant who said that le
parents must see to it the newly w -ds in a
new house are continued to bi  supported.

AN HON. MKMBER: Without bothe-
ration.

SHRI BHUPESH GUPTA: They -want
some do rry here. We have given away a good
daughter,

SHRIM. M. DHARIA; No dowry.

SHRI BHUPESH GUPTA: All right.
Some good piesents.

SHRi CHAKDRA SHEKHAR: He is net
married, ind he cannot speak about dowry.

SHRI BHUIESH GUPTA: He can
understand thi igs in a good sense, not in a
bad sens". He is talking about -marriage. No'
being a 'married man” I do not know. Sir. But
surely I think that here is ar occasion when
the request has bee 1 made, and we have
made the suggestion that some presents to
them should be given on this occasion.

THE VICECHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Gupta, you are in a very
delicate position. You sit down.
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SHRI K. C. PANT: Sir, I quite agree
that he is in a delicate position.

I And he does not know that sometimes when
married people seek the assis-lance of
parent's, the parents go and start living with
them and it becomes a very uncomfortable
situation for the newly weds. And so, while
one wishes the parents and the newly weds
all

j happiness, one has to be careful that one
develops a feeling of self-reliance also.
And it is one of the qualities of adulthood
that one should be self-reliant and
therefore, while this Himachal Pradesh
comes into adulthood and while all our . . .

SHRI BHUPESH GUPTA: It is the
policy of parenthood that the infant should
be helped.

SHRI K. C. PANT: Heis today speaking
about many things about which  he
knows nothing. So, sir, while we are
naturally sympathetic to Himachal Pradesh's
requirements and needs, it is a symbol of
India's ageless culture, it is a receptacle of
matchless beauty and as Mr. Chandra
Shekhar said, it is a sentinel on our borders,
and so these considerations must weigh
with ug also, as also th, fact that there is a
large tribal population. That is the reason why
during the Fourth Plan period we are
continuing with the assistance we are giving to
Himachal Pradesh which has per capita
Rs. 292 as against the all India per capita of
Rs. 134. Now that it has . become a State, in
future its grant-in-aid will have to be normally
determined by the Finance Commission as in
the case of the other States. But as a
transitional measure  they can determine the
Erant only until the next Finance
Commission makes its recommendations,
tha* is, the Central Government. Beyond
that, thfe Central Government cannot make
any commitment at this stage.

So far as the question of future Plan

I assistance goes, as in the case of other
States, the National Development
Council will make these allocations.
! But I am sure the Himachal Pradesh
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leaders will be there to plead their case and
they will hav, the sympathies of this House
and all of us in putting forward their case. We
wish them well and we hope that they will
march to prosperity and to a new level of
national consciousness where tbley will be a
strength to the whole country.

SHRIMATI SATYA VATI DANG: Sir, on
a point of informa.ion, I would like to know
whether we are going to get the money, Rs. 8
crores, which is due from the Home Ministry
till the Planning Commission decides about it?
How can we do it unless the hon'ble Minister
gives us that assurance?

SHRI BHUPESH GUPTA: Sir, always I have
supported Himachal Pra- | desh, and I support i
again. I say there should be at least some sugges
tion by the Government that this request on thei
part will be met. It is no fault o'f theirs. It is
because of certain vhings that arrears have
arisen. Try to meet them and say that you will
meet them. What is the difficulty?

THE VICE-CHAIRMAN (SHRI AKBAR
ALi KHAN): I am sure the Government will
take note of the sentiments expressed in '-his
House. The question is:

"That the Bill to provide for the
establishment of the State of Himachal
Pradesh and for matters connected
therewith, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): We shall now lake up the
clause by clause consideration of the Bill.

Clauses 2 to 54 were added to the Bill.
The First Schedule, the Second )

Schedule, the Third Schedule and the j Fourth
Schedule were added to the Bill.
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Ciawse 1, the Enacting Fourmula and the

Title were added to ihe Bill

SHRI K. C. PANT: Sir, I move:

at qaw femre (397 930)
ITHANAA #2157, 0F wfgw TE 74
FEAT 1 Hdrfamraer 9o £ s
F 32T 99 F faw @t 735 F fao
AT EATE | AT wE F AT =T 2
ICNIU T IZ T HF 41§ W@ T
W AFEA FET ATZT ITT AZW A
FIE TR ZW qATAET 21wl
fom a7 30 qewre 471 fazws
A T AH T E ME AT
3% faq Fz7 mar {5 w=eegz fwe
HAT T%  FJravierT g—

AET & A0 AT g o7 77" 2
A2 A wATER HTT FAFET 1)

AT TR WETE (W7 W) ¢ e,
oAl AT H wifas wgmT 7739
qXEA AT E AT T F AT oAr
faaz 2 (% ® favzv qone 71
1946—-47 A a1 F, FEEEITz
AXAAT F 4T A A7 AT TiE v
AL UR EE TR ATE R
IE, AT FZ A FAA & oA
AT Fefacs 7 59 wwre 5 vz
qz 37 AZ TR Ffsmwr A7 §
ITR FATE TN A frwree 9Ew
a1 frafaaisr madzan g

1 TAWE AR 0 wraATT B
YATAT WE1ZA, ® FF 391 A (e
g9, wimgz 77 fagen & (mo g e

q A1-77 w397 fwar, gadr =2
F ez TEHIT qIA :{_-._E( frgma
aar 2w WA fza=a 93w w7 sy
WA oA 0AT ) 3T q R AT
HAA BIHM ZATTAN g H1A faqaq

[
iy
o

"That the Bill be passed." The
question was proposed
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2fp AT Aw A U F AFATEAL
21 o P & A w7 IR W
23 TE A AT AN WA AZ AT
fayza & fx wfo 37w faqaar fam
St AT AT 7 Ad | %A WA
% arg fzAeA TAM WO AGA
RiciE Lt (I ST C I £l

SHRI 51 M. 3HARIA: Hearty con-
gratulations to the people of Himachal
Pradesh Dr. farmar, his colleagues *and also"
the lenders of the Opposition. Jai Himaehal,
Jai Hind.

SHRI BHUPSSH GUPTA: I rise to express
1 ly immense stisf aclion that the paople of
Himachal, by their strength and unity, have
won a significant viet ry which will be, and
should be, a landmark in their march towards
their destiny. I hope, Sir, that we shall not end
merely by expressing noble sentiments for the
people of Hiriachial Pradesh. We should
match >ur sentiments with more assistance,
economic and otherwise, which t] e newly
formed full-fledged State would require.
Without generous assis ance from the Centre,
it will ha dificult for a small State like
Himachal io make both! ends meet and solve
son e of the problems they are immediate y
facing. Therefore, I would again ry to plead
with the Government that th, demands that
have been m ide for certain funds should
immed ately be met, instead of going into
needless discussion and bargain, 1 ¢! ould
agai, congratulate The people of Himachal for
their yeoman service i 1 advancing the cause
of the people.

Sir, before I sit down, it is not for me to
locate individuals and persons fo convey m
greetings. After all, such things happen, only
when the masses are united, moved by noble
sentiments, a id act in unity and this unity is
reflected at, the leadership level. If the people
of Himachal had not been uni ed in the way
they had oeen, perhap-< Parliament would not
Mave respon led in -he manner in
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which it has done. Sir, everybody deserves
congratulations. Our best wishes, ardent
wishes, must go to the people in the beautiful
land of Himachal in the Himalayas where
nature and man combine to create the heritage
that is India. Again we congratulate the
people of Himachal on the magnificent way
they fought the battle and wo, a glorious
victory. I assure them from our side in the
Opposition that we shall always be with them
in their strivings and aspirations and in
securifig the assistance they require from the
centre or from any other quarter. I hope our
best wishes will be translated into concrete
actions of sympathy and support in the
coming days.

p
SHRI KOTA PUNNAIAH (Andhra

Pradesh): Hearty congratulations to the
people of Himachal Pradesh and its leader,
Dr. Parmar. I wish the State all success.

faqa® Far (ot sgreqsay fog )
HqTa, FrE v A1z 97 T qbF
faefr 717 7z wriry e gm0 fa< o
1 atE A feasa 93w w0 zfew
FA0% 27 & A A Fraraw 93w 7
Far g feAmrH @2 3 | wfE
Fra fa zwa woAr el FT AT 4,
VA WA AT OAE A, OF A7 A
I TawwAr T ¥ A7 g fEer
fea=a 37 FPF BT § 29I U
AT AT FETAT F AT OW qEAT
T MAFIRAT OF AYATZ qA A0
FTFH FHA T AL FIAT K] IHF
fad sw wwa o fear qr1 wue
A T2 TA FRIT FF IAAT T *AT,
wAag (g 747 f= 73 (zwreEa
TEN TAFT 97 OHT T2 E Al FAAT H
T mifgai oAt FETE L EwT InA
TAAT A HT5FE TER T OF
Wi 3AE AT F Fzi——a27 (24T A
Iz Aot 4% @ froqw A 2 0

HE R AT e SR e 2

3
1T & fF w3 S 2 AT T
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l"ﬁ JATATT F‘T"T ] SHRI s. N. MISHRA: | have de cribed
fa1 q i ar % Tz 972 grar a 3 & Himachal Pradesh a, Parvathi.
HOTH 0T 4T W ZAT H24 g SHRIK. K. SHAH: If that is the descripdo,
= then I would add a little more . , .
q3: iq A s I e T
| hl fadia ?H__ i T ™1 SHRI BHUPESH GUPTA: My friend here
AF AT o419 wig FNESATZITT 1) is in the finest mood when he thinks of
ladies.

T T T AT AW Wiza A
AT A 38 90 A Wic g3
SHAT e AT AT A fAamwR
AU %aTr & 412 I9GT 29 ZEar

SHRI K. K. SHAH: ... and say this—

oA 78 79 A 7 g . aer
srrwe A fama 2 fea 1 s ft 1

-

qAFZTZ |
THE LEADER OF THE HOUSE (SHRI X N _ .
K. K. SHAH): Mr.  Vice-Chairman ST W WAl - ST FrHT 4L

today will go down in the jhistory as agoldy #
lettered day and history will record with
pride  that today we are achieving once morg

the old legacy where from Himachal Pradesh all THE VICE-CHAIRMAN (SHRr AKBAR

good ideas inspiration and sentiments flowed ALI KHAN): With all these-good wishes and
We look upon the Himalaya” a a place, not of blessings [ also give.-my blessings to
worship, but a place from where the rest of Himachal Pradesh

India drew inspiration and it is a good j thing
that Himachal Pradesh becomes : a full-fledged The question is:

State..The most 1rr}p0rtant thing is that this is the "That the Bill be passed."
one in- | cident where without
unnecessary agitation, ihe aspirations of the The motion was adopted.
people have been achieved. And it will be a
lesson to the rest of India that there are
constitutional methods in which tlie Indian
people can achieve their 'aspirations withou;
in any way harming either th, integrity or the
so-li- I darity of the country. I wish them j
well. My friend has described the 'lady
Member who spoke as Parvathi..

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The House-stands adjourned till
11 A.M. tomorrow.

The House then adjourned: at
fif.y-flve minutes past seven of the
clock till eleven. of the clock on
Friday, ther 18th December,
1970.
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